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M.r Deply-Sputﬂ The qucsl.lon is:

“That in pursuance of subsection
(2) rof "sectioli - 4A of " the {ndkm
Farift Aot 1934 (32 of 1934)) ths
Hemse approvts of the Notification
of-the Govermment of India in the
Mimstry: of Commnerce’ No. ' 8.0.'2461
unted* the 24th July,” 1967 Tegarding
ievy of uport dl!ty on iron ore*

fke moﬂoﬂ was adapred

14.27 hrs.

CENTRAL INDUSTRIAL SECURITY
FORCE BILL

The Minister of State in the Ministry of
Ho-om(Sh'lVHnCthhlll)'

Shri S, M. Banerjee (Kanpur):
point of order, Sir.

Mr. Deputy-Speaker: Let him move the
motion. 1 will give you an opportunity
to raise it.

On a

Shri S. Kundu (Balasore): He cannot
make the motion. I strongly ob]ect to
th lnlraduc!ﬂrof ﬂll.l m :
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Shri Randhir Singh (Rohtak): Therc is
no ‘bashess’ before the ' Honse. What is
the pmnl of orﬂrr'r

a
Mr. anly-Spnhn At the initial
stajpts, hé+ -mamits: #8: object to the very
consideration of the motion.

Shri Vidya Charan Shukla: I have not
mmd the' motion,- Sm’ .

Mr Doputy-Spulu- I thought you
moved the motion. Let him formally
move the motion. Otherwise, there is no

business before the House.
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Shri P. K. Deo (Kalahandi): From the
order pApet, we can know what is coming.

Mr. Deputy-Speaker: Because an item
is ifeluded-in' the order paper it does not
mean that it is' before the ‘House.

Shri Shri Chamd Goel-(Chandigarh) :
Kindly heer odr pemt of order.

Mr. Deputy-Speaker :
‘befdre the House:

Shri S. M. Banerjee: Kmdl}r see rule
1?6(2) v B

Mr. Deputy-Speaker: [ have read it
Something must be before the House. At
present there is nothing before the Housc.

l.et something be

Shri Vidya Charan Shukla: On hchalf
of Shri Y. B. Chavan, I beg to move :

“That this House concurs in the
recommendation of Rajya Sabha that
the House do join in the Joint Com-
mittec of the Houses on the Bill to
provide for the constitution and re-
gulation of a Force called the Central
Industrial Security Force for the better
protection and security of certain in-
dustrial' undertakings made in the
motion adopted by Rajya Sabha at
Its sitting held on the 6th June, 1967
and communicated to this House on
thc 5th June, 1967, and resolves that
#he following thirty members of lok

SRAVANA 2] 1839 (SAKAJ

Industrial Security

' ‘o -Porce Bill
Sabha be nominated to serve on the
said Joint Committte, namely:—
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Shri Vidya Dhar Bajpai, Shri D.
* Balrama ° Raju,"Shri Rdjendra-
nath Barua, Shri Anil K. Chardda,
Shri N, C. Chatterjee,” Shri 1. K.
Choudhury,” Shri Ram Dhani
Das, Shri George Fernandes,
Shri Indrajit Gupta, Shri Narain
Swaroop Sharma, Shri S. Kan-
dappan, Shri Kinder 'Lal . Shri
Srinibas Misra, Shri J. B. Singh,
Shri  Vikram Chand Mahajan,
Shri A. Nesamony, Shri' Dahya-
bhai Parmar, Shri Manibhai J.
Patel,- Shrl Manubhai ' ' Patcl,
Chaudhuri Randhir = Singh,” Stri
S. K. Sambandhan, Shri P G.
Sen, Shri- Shashi Ranjan, Shri
Vidya Charan Shukla, Shri 8. M.
Siddayya, Shri N. K. Somani,
Shrl - Fayappa Hari Sonavane,
Shri R. Umanath, Shri- Nemmetl
Viswatiatham, ‘Shri Y''B. Chayan.

This House recommends to Rajya
Sabha that the Joint Committee be in-
tructed to report by the first day of she
next session of Rajya Sabha."

Shri S. Kundu: Sir, T rlu to a point of
order (Interrwption).

Mr. Deputy-Speaker : Order, order. Shri
Kundu had written to me about this. et
us hear him first.

Shri 8. Kondu : I object to this motion
very strongly, very vehemently, because this
hits against the Constltution. Anything that
hits against the Constitution cannot be
introduced in the form of a Bill. This is
called “Central Industrial Security Force
Bill*. In the gurb of “force™ uctually the
activities of the police are supposed to be
introduced here. Sir, kindly look at Seventh
Schedule, List 2, item (2) of the Con-
stitution. This is: “Police including Rail-
way and Village police”. This is purely
a State subject under the Cbgs'timtiu.

-
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[Shri S. Kundu]

Now, Sir, after the defeat of the Congress
Government throughout the States, they
feel insecure and if there is some sort of
workers' movement against industrial
cnterprises run by State Government they
want to give police protection.

Shri Randhir Singh : What is the point of
order 7

*An hon, Member: Are you the Speaker?

Mr. Deputy.Speaker : I must look to the
objects also.

Shrimati Lakshmikenthamma (Kham-
mam) : Why should a point of order take
s0 much time ?

Mr. Deputy-Speaker : It is a constitutional

objection. Let us hear him patiently.

Shri S. Kundo : Nothing should be done
here in the form of a Bill which will
amount to colourable piece of legislation
the misuse of power of legisla-
tion. Instead of the word “police” they
have used the word “force” because if they
use the term “police” they cannot enact
this legislation, because police is a State
subject. So, in the guise of “force”, 7n
attempt has been made to usurp the power
of the State Government to establish a big
army of security force. It is a colourable
exercise of the legislative power which can-
pot be permitted under the Constitution.
This Parliament has no authority to pass
this Bill.

I will explain how it has been dane.
Look at clause 11 of the Bill. Under the
Criminal Procedure Code the police has
the power to arrest without a warrant and
also to search and seize property. The same
power has been given to this force. They
have deliberately used the word “force”
and not “police” because some official in
the Ministry has advised them that if
they use this term *“force” they can
hoodwink Members. As it is a State sub-
ject, the Parliament cannot enact this
legislation. Moreover, it is an abnoxious
piece of legislation, a black Act which
should be opposed with all the force . . . .
(Interruptions.)

Kindly ;ead the proviso to rule 72,

which says:

Industrial Security Force Bill
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“Provided that where a motion is
opposed on the ground that the Bill
initiates legislation outside the legisla-
tive competence of the House, the
Speaker may permit a full discussion
thercon."

Therefore, this motion of the hon. Minis-
ter cannot come before this Parliament
as it is a colourable legislation which off-
ends the very fundamental basis of our
Constitution.

Mr. Deputy-Speaker: I will point out
only one thing. According to the State-
ment of Objects and Reasons, this Bill
only substitutes the words “industrial
security force” for the term “watch and
ward department” .... (interruptions).
am pointing this out because several hon.
Members want to raise the point of order
on the basis that this falls within the
purview of List 2 of Schedule 7. So. I
would request all hon. Members who are
up in arms against this Bill to go through
the Statement of Objects and Reasons,
which makes it very clear that what is
being done is substituting the term “waich
and ward department” by the term “io-
dustrial security force™.

Shri S. Kundu: It is only a cover.

Shri Randhir Singh: Sir, on a point of
order. My point of order would remove
all doubts of hon. Members. I am trying
to save your time.

Mr. Deputy-Speaker: Mercly because
you have got inspiration, I cannot allow
you. I now call Shri S. M. Banerjee.

Shri S. M. Banerjee: I rise on a point
of order under Rule 376 which says:

“A point of order may be raised
in relation to the business before the
House at the moment.”

I have quoted the Rule also.

The motion before the House is this
obnoxious Bill. My objection is both
constitutional and moral. May I fnvite
your kind attention to article 246 of the
Constitution 7

Shri Randhir Singh : He is an authority
on labour, not on Constitution.
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Shri 8. M. Banerjee: Article 246 says:

*(1) Notwithstanding anything in
clauses (2) and (3), Parliament has
exclusive power to make laws with
respect to any of the matters
enumerated in List I in the Seventh
Schedule (in this Constitution referred
to as the “"Union List").

(2) Notwithstanding anything in
clause (3), Parliament, and, subject to
clause (1), the Legislature of any State
also, have power lo make laws with
respect to any of the matters
enumerated in List IIl in the Seventh

° Schedule (in this Constitution referred
to as the “Concurrent List™).

(3) Subject to clauses (1) and (2),
the Legislature of any State has ex-
clusive power to make laws for such
State or any part thereof with respect
to any of the matters enumerated in
List IT in the Seventh Schedule (in
this Constitution referred to as the
‘State List').”

My submission is this. I have gome
through this Bill where the name of Mr.
Y. B. Chavan is not there—the Statement
of Objects and Reasons has been signed
by Shri G. L. Nanda who is no more the
Home Minister. . . . (Interruption).

Shri Plloo Mody (Godhra): This has
now become a Private Member's Bill.

Shri 5. M. Banerjee : The Statement of
Objects and Reasons says:

“The Force will primarily be re-
sponsible for the watch and ward of
industrial undertakings owned by the
Central Government and may be
deployed at the request and cost of
the managements, for security Juties
of industrial undertakings in public
sector.”

The Defence Ministry has a corps called
the Defence Security Corps. But they
have not got the functions of the police.
Wherever there are ordnance factories or
ordnance depots or any defence establish-

Mr. Depaty
have also got It

Speaker: The Railways

SRAVANA 21, 1889 (SAKA)

Industrial Security
Force Bill

Shri S. M. Banerjee: I am coming to
that. I am going to cover all the points.
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Shri Namblar (Tiruchirappalli): The
Bill is wltra vires. (Interruptions).
Shri S. M. Banerjee: It is known as

the Defence Security Corps. They do not
bave the powers of the police. Supposing
this legislation becomes an Act, what will
be the function of this Force ?

Shri S. Kondu : The Supreme Court will
declare it as ultra vires,

Shri S. M. Banerjee : What will be the
the function of this Force ¥ The [unction
of this Force will be. according to the
hon. Minister, to protect the property be-
longing to the Central Government, if
there is a public undertaking, and it may
be deployed at the request and cost of the
managements for security duties of indus-
trial undertakings in public sector.

If you read the provisions of the Bill,
they can arrest people without warrant. .
(Interruption).

Shri Nambiar: It is ultra vires the Con-
stitution.

Shri S. M. Banerjes:
ister may take shelter, as he
other House, under Article 73
Article 73 say? It says:

the Union shall extend.—

(a) to the matters with respect to
which  Parliament has power to
make laws; and

(b) to the exercise of such rights,
authority and jurisdiction as
arc exercisable by the Govern-
ment of Indin by virtne of any
treaty or agreement....”

L]
I say that they do mot have the power,
They do not have legislative competence. .
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Shri K. N. Tiwary (Bettiah): Are you
allewingk WNm to- mﬂ:e a spm:h on &
wi-m ut ortler? '

Mr, Deputy-Speaker: 1 have ilready
pointed out that it is a point of order
whether the House is competent to umder-
ke legislation:  This mmst be thrashed
-out at the outset, * - -

Sbri K. N. Tiwary: They should have
raised it when the Bill was introduced.
What is the use of- raising it now?

Mr. Deputy-Speak We ¢ deal
wifff the' matter in a perfunctory manner.

Shri S. M. Banerjee: They will take
sishter ‘undér Aer:-73  (Interruptions)
Some hon. Members rose—

Mr. Deputy-Speaker: The hon.
bers mbdy pleads it down. - -

SheoNuunmyplunsﬂdown

ShrlS.M lnahe- Mr Sheo Narain
is my friend. He has got grey hair and I
have also:-got + grey hair,,-but -+ my ‘grey
hais is due to emn:maadageandhu
_gowy Ahair is -dus to Sun..

e 4

Shri’ ‘Sheo Naraln (Basti): What is
this? * 1s it a pdint of order? *

1 can teach him Constitution. I am a
student of Constitution. I can teach
.Constitution to Mr. Banerjee. What does
fie say™T can 1ei:ch‘hhﬂ'0msﬂludcn. -

hnujwlmmtn

Shri
him.

Mr. Deputy-Speaker: He has apolo-
gized. He many- now sit down.

S. M.

Shri S. M.

" Shri Randblr Singh: He has taken so
muach of time. We have also to raise
points of order.

Mr. Deputy-Speaker: Let him finish.
Shri S. M. Banerjee: Parlisment does
not have the ocompetence to -legislate on

this. Many of the State Governments
have olsleoted ‘to shis. So many times the

0 o

Banerjee: Parliament does

Industrial .Security Force Eill
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hon. Prime Minister and the hon. the
Home ‘Minister have' said that' they would
never clash with the State  Governments.
It is a law and order situation, whether it
is @ question of burning the Centre's pro-
perty or the State Government's property,
and it is the primary duty of the State
Government. . If this is done here, then
the State Governments may decide not to
help the public sector undertakings in
various States. So, this is something very
wrong and I object to this Bill and.J feel
that this Bill has been brought in order
to have another police force in the name
of defending the.public sector undertak-
ings, and they ‘are: going to shoot the pub-
lic of the State. That is what they are
pgoing to do. Therefore, this Bill should
been rejected totally.

Shri Namblar: This should not be
allowed at--all. (Interruptions).

Mr. Deputy-Speaker: The only ques-
tion, as I . have -gaid, is the competenoe of
this House to legislate. We are now not
concerned with the provisions of the Bill.
I have permitted the point of order only
on the guestion of competence and I will
ask ' the hon. -members to' be very hh!
and to that point only.

Mr. Limayc.

Shri Randhir Singh: You may call one
from that side and one from this side.

Mr. Deputy-Speaker: 1 will call him

after Mr. Limaye.

Shri Randhir Singh: Why everybody
from that side' only? -

Mr. Dep!ly-&»nkor Some of them
have written to me saying that they want

to raise the point of order. I will give
an opportunity to every one.

Mr. Limaye.

Now, Shri Mahdu Limaye. Other

Members may kindly resume their seats.
First, I want to dispose of this po{ntuf
order. -

Shri Shri Chand Goel: We have been
requesting you to permit us also, out you
nre not allowing us ts have our say:

e
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Mr. Deputy-Speaker: He will also get
the opportunity.-

|l e mna.
sg"mﬁ'vﬂ'...'.

Shri Sheo Narain: It seems that Shri
S. M. Banerjee and Shri Madhu Limaye
only have the monopoly to control the
House. You do not seem to recogaise the
existence of other Members here. A
Member from the Jan Sangh has been
wanting to speak, and some Members
from our side also have been wanting to
speak. But you are allowing only . 'those
two Members. I do not understand this.

Eﬂﬁﬂ"fg‘_rﬁr

a3 fexd: 73 @ o & o
sy e dow 72 % she R

Shri Sonavane (Pandharpur): The
question is-only of legislative competence.
}'ou have to give your ruling now on that.

Mr. Deputy-Speaker: Now, Slmllldhn
Lum.ye. ~+Let-hisetbe briefy: »

Cil ,wf % dfr g famaa &

m?{mw&wﬁw T A
Yafaq Fraeifea soded & at &
ﬁmﬁwwﬁwwmﬁ "fuaT?
3, THT wedvet 3 % A fear o
wrwrlmﬁwwﬁm CALES
gy oW T @ gEfEg E‘Tﬁ
aforcsifer Frefien F196T N wrAT
P ar d go wgm

#a § qga & gfawa 1 31 growi
A e wrewT i AT T g
TF AT F IeAT FAAT ATgw A faar
2 T S QU g w9 g

“Subject to clauses (1) and (2), the
Legislature of any State has'exclusive
power to make laws for such State
or ‘any' part ‘thereof ~with ‘réspect to
any-'of the mafters enbmerated in
List H in the Stventh Scheduole™.

TYR T o vimgasie

SRAVANA 21, 1889 (SAKA)
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"« ¢ Ferce Bill- e

/I AT A FERY 162 W
afﬁ
’ Emn of executive power of State:

Subject to the  provisions of “this
Constitution, the executive powe:
of a State shall extend to the matters
with respect to which the Legislature
of the State has power to inake
laws:

Provided that in any matter with
respect to which the Legislature of a
State and Parliament - have power to
make laws, the -executive power of
the State shall be subject to; ' and
limited by, the executive power ex-
pressly conferred by this Constitu-
tion or by any law made by Parliu-
ment ‘upon the Uum or authorities
thereof.”

& arw ¥ ag At qav @
FifF Fa9 AT §7 T[T FT FHAT
#eat @ o 9z g sifaon § w
ag fadiaw a sifast & ager wmar &
Mr. Deputy-Speaker: The othu'hn-.
Mentber had aireadis: mentibned -that. -

ot ~q el woer ¥ Sfow 11 A
THAT UF WEATH § | AT ¥ Aeeaqwr
THET UF 2, h{?a’T EE&TE:

B B | A
‘Public order (but uot msludmg
the userof naval, military or air forves
or any other l.armed’ forces of ‘the
Union in aid of the civil power".
7z ofse® wrET A swEeqr g
T ¥ qra W TR WA
' ..but not including the use of
naval, military or air forces or any
other armed forces of the Unlon.”

nfY w2z wvE wifgg o gefea
fawatfes: & 4@ or awdr &1 -
Afeawr ardt 1o o awAY @ wifs
faft o oframr & gawr @l wifas
TG AT AT AFAT &)

firegaT<r &1 o1 wfuwre g

Mr. Deputy-Speaker: Let him not refer
to'the “BHL~ ‘The’ omly point at issue is
that-of Tegislative competence. -

{ =r=~
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ot wy famd : feder ¥, awdlier &,
E@ g fegm s e 53
b fag F o @ g

u gfra faee I 2fad | o&d
gv wa wfawe fir & 1w
@& F gt ¥ fyafes fedmm &
e

for reasons connected with defence,
foreign affairs for the security of
India’.

& WY qEwr 9 frdwsw w1 A oA
¢, o gfrae @ s w0 fae
wEifamATad g 7F A
w9 g 10(d) # 9

cl.10(b) “to protect and safeguard
the industrial undertakings”

gt faee &, wreEw uw ofews
ST AT HTEER 2 § 4g 90 F4< g
T 2, TefeT a8 O & agd femar
¢ 1wa 11(1) ET

cl. 11(1) “Any superior officer or
member of the Force may, without
any order from a Magistrate and with-
out a warrant, arrest....”

wwe ¥ gg W ofeqs wrE g, @1 O
wrET §, AL F AT

for 12(2) = fEw ) T &
Ll

cl. 12(2) “The provisions of the

Code of Criminal Procedure relat-
‘ing to searches....”

g A% ATAT 1 TF g I fAg
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&t 7y faad: @ frdos & fome
vt &, fomeft avad §, sewwm, Qe
afaw ¥ ar<y fome 41 wrgew oF WS
& Araga wrondr § | gefag gy wWrd
W 7@ 4, T & A 8 ag e
oA G A aw A 1 wafeg
LT TETC FT TG AT H FE W
FEA TH F FT AHC TG G

wiew OF am & qg FEA1 g
g f& 78 won g & wfawrd
sfwaor § | /i 79 gHaT e
I

Mr. Deputy-Speaker: The Constitution
should be read as a whole. You canmot
read it by sections and interpret.

Shri Chavan.

Shri Randhir Singh: Kindly allow me
a minute. You agreed to give me timec,
Mr. Deputy-Speaker: That is all right.
Let the Minister explain the position.
Shri Shri Chand Goel: You promised
me time. I stood up so many times,
Mr. Deputy-Speaker: In order to save
time, we will hear the Home Minister.
Shri Shri Chand Goel: There is no
question of saving time.
This is very unfortunate.
deny me an opportunity?

Mr. Deputy-Speaker: Please resume
your seat. Shri Indrajit Gupta will also
please resume his seat.

Shri Shri Chand Goel: [ will resume
my seat. But I must have my say.

Mr. Deputy-Speaker: Will be resume
his seat or not?

Shri Shri Chand Goel:
threat won't work.

Mr. Deputy-Speaker: It is not a ques-
i I have to regulate dis-

How can you

This kind of
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Shri Shri Chand Goel: Why have you
allowed two or three Members and not
us? Why this discrimination?

Mr. Deputy-Speaker; That is not the
question before the House.

Shri Shri Chand Goel: You must hear
our point of view also.
Shri Umanath (Pudukkottai): Sir, it is

already 3 P.M. Let us take up the item
on the agenda scheduled at this time.

Mr. Deputy-Speaker: If that was the
purpose, there is nothing left!

The Home Minister (Interruptions).

Shri M. L. Sondhi (New Declhi): Mr.
Deputy-Speaker. May I draw your atten-
tion to item 33 of the agenda which has
to be taken up at 3 P.M?

Shri Indrajit Gupta (Alipore): Kindly

hear what we have to say.

Mr. Deputy-Speaker: Let the Home
Minister explain. After that, we will
take up the other item.

Shri Indrajit Gupta: You will bear us
after that?
Mr. Deputy-Speaker: If necessary.

Shwi Shri Chand Goel: How do you
presume what we are going to say?

Mr. Deputy-Speaker: I will com-
pensate. I will give you full two nours.
oft g foeq : g7 70 w1 o q7
faar g | F WA FTATE
Shri Shri Chand Goel: We are very
sorry that you are adopting this procedure.

Mr. Deputy-Speaker: Shri Limaye can
not say that every Member should bhe

listened to.
15 hours.
Shri Shri Chand Goel rose—

Mr. Deputy-Speaker: 1 will not give
you an opportunity.

SRAVANA 21, 1888 (SAKA)

Industrial Security
Force Bill

Shri Indrajit Gupta: We have a diffe-
rent point of view.

Mr. Deputy-Speaker: Let him clarify
the position. We are wasting the time re-
lating to an important discussion.

Shri Nambiar: This is a very contro-
versial legislation. There are  different
view-points.

Mr. Deputy-Speaker: I have called the
Home Minister. Let him explain the posi-
tion. He has a right to explain when
objection has been taken.

19180

Shri Indrajit Gupta: Can we not raise
a point of order?

Mr. Deputy-Speaker: Later on.

The Minister of Home Affairs (Shri
Y. B. Chavan): If it is merely a question
of convincing you and convincing tLis
hon. House about the competence of this
august body to consider this Bill, it is a
different matter, but if it is merely the
intention to resort to some sort of filibus-
ter tactics .... (Imterruntions)

Some hon. Members: No.
Shri S. M. Banerjee: Very objectionable.

Sbri Y. B. Chavan: [ have not said
you have done it. I have said if it is
0.

Shri Umanath: You considered it just
and allowed the discussion. He calls it
filibuster.

Shri Y. B, Chavan: If.the intention is
merely to obstruct the progress of the
House, this is very unfair.

Some Hon. Members: No.

Shri Y. B. Chavan: In that case, I
have every moral right to make an appeal
to the elderly member on the other side,
Mr. Ranga. to advise the opposition..

Shri Ranga (Srikakulam): Why Jon't
you give the member of the Jan Sangh an
opportunity?

Shri Shri Chand Goel: He has been
saying he would give me time. -



T ih.
19181 Cemml ..!LUGUST 12, 1967
Ne o1 oewwr aw i U nEmn Lo
Mr. Deputy-Speaker: Let him finish

niel Yobi s Chavams o Geriainky . umder
rule 72 you had to.allow & full discuasion.
That full: discusgion meamarprosentation of
the points of view on both sides. There

o, really apeaking, not many...pointsof
view in: this. What is the scope of this
Bill?” Whether this is a police foroe as it
is interpreted by some of the members on
lhc mhcr side. .

Mrl)om-sm nm&uw
croachment on the rights of the States.

Shri Y. B. Chavam: I am explaining
that. Th's is exactly what T am explain-
ing.

Qur claim is that thisBill & withip- the
competence of .ghis .« hon. Hewuse upder
wo items of list No. 1. One is item
Neo. 2 and the other is item No. 32 in List
Neo.. 1. Qur cmse -is that this .is pot &
police farce. When 1 say it s pot a
pelice: farce, cvem-.supposing -it is & ‘force
and it takes a position in charge of cer-
tain public sector industries. ...

Shri Umanath: 1 rise on a point of
order.

He is explaining the constitutional compe-
tence.

Shri Umanath: | am on a point of
order relating to the business of the
House, against the Minister continuing.

Shri Y. B. Chavan: As long as I am
allowed by the Chair, T have every right
to speak.

Shri Randhir Singh: My point of order
is against the point of order.

Mr Dcpujy-S'ukw I have already
ruled that whatever time is taken up will
be compensated later on.

Shri Umanath: It is not a question of
compensation. I rise on a point. of order
against the hon. Minister continuing his
speech.

+ Mr. qu-&-hr: I have already
said he will finish in five minutes.

g
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odbel Umanathy, Ne. Otherwise «ithe
agenda will . hpve: na:>.monning., ;. Why
should we specify the time in the agenda?

Shri Y. B. €havam: Many times we
have extended the time.

. Shri Umanath: [ am,rising on.a point
of order objecting to your.gentinging. .J
have got every right to raise a point of
ardesr in regard to.his continuing his
speech. I am entitled.

Mr. Deputy-Speaker: Anticipating....

Bhri. Umanath: Jt,js not aphicipating.

On the basis of the agenda, and on the
basis of the rules, [ am rising on a point
of order.

Mr. Deputy-Speaker: You
sume your seat.

Shri Unanath:

will re-

1 am raising a point ef
order. You have not heard my point of
order. My point of order is against the
continuation of the speech in the light of

tinuation of the speech in the light of
wlm is mlad m the wand.a.

.Mr.--. Dum-&yuhr No duun-nl
will be taken up -unless his reply.is
tinished. . . . (Interruptions.) 1 know vour
point.

Shri Umanath: You cannot anticipate
what 1 am going to say.

Shri, Randhir Singh: My point of order
is against all these points of orders....
(Interruptions).

i = o o
ot wy fawna @ smaw wERE,
g ¥ s gfaa ,

Shri M. L. Sondhi: At 3 O'clock the
discussion on D. A. should start. It is a
very ‘mportant  discussion. ... (Interrip-
tions.) . )

Shri Sln.drml:h Dwivedy (Kendra-
para): May I suggest . that after the
(Interruptions). They shout without yader
standing what T say. Let him raise his
point of order after the Home Minister
finishes his reply, . . .

Mr. Deputy-Speaker: 1 was saying the

Shri Y. B. Chavam: The point T was
making was a simple onc. The question
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was rabsed whether :this House:.--has'got
competence to pass this Bill. This Bill, I
wns saying, 'was within the competence of
this hon. House on the basis of items I
and 32 of List 1. We think that this is
nau® palice force ascit.is contempiated
under the State List.because this .armed
force or security force is supposed to
protect the property.

ru
Central
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Samebody asked.whether they are.going
to take the law and order situation In
their hand. The answer is, “No". If,
suppose. there is. any offence under the
Indian Penal Code or under any other
Act of the State or of the Centre, the
proper investigation under the Criminal
Procedure Code will be done by the re-
gular police of the State. In that sense
it s not a police force. This is a protec-
tier foree of ‘the employer, of the owner
of thc pmpcrty

%me hon. Membeﬂ Ah. ah!

Shri Umanlth* Armst without w:mnt.
o -

Shri Y. B. Chl'lll I really do ml
uaderstand why . some -people should
objeel if the owner of a property protects
his- property. unless they have got ill-will
about that property.

So, there is a basic distinction in the
concept of the police force and the con-
cept of the armed forces that are men-
tioned in item No. 2 of List I. This is o
protection force as the Railways have u
protection force. Many other things have
got their protection forces. This is a force
of the Centrul Government to protect the
Central Government's properties as they
are in the undertakings. Really speaking,
there is a very, very strong case for allow-
ing this Bill to be proceeded with further.

. The other House has also gone into this
question and they have.. passed the mo-
tion for referring the Bill to the Joint
Commitlee.

+.8bri S. M. Banerjee: They took three
days. | .

Shri Y. B. Chavan: The three days
were taken for different reasoms. There
also the discussion went on or the i-
deration motion and they made a
tion, as we made a suggestion

Consi:
suggos-
about the

H A I T, IR Ty
(SAKA) Indusmal Secunm

Force 3. ‘19184,

other Bill, here, that.;the Ril}-be. sqnt to: 2
Joint Cammittes., - In.  response ta ;,the
wishes..of tha.Opposition we: have accepted
this, motion .fior reference of the Bill to a
Joint Committee.

4

Here I.am comiag and I am-
type of an attitude. I must
motion must be allowed
further.

i) X T

Some hon. Members rose—

facing this
say that this
to proceed

and none else....(Interruption}.

Shel Ranga: We have - wasted  five
minutes over his right to speak or not to-
speak.

Shri - Umanath: Sir, I am raising the
point of order under rule 376 which says:-

"~ “A point of order sln.l.l relate m
the interpretation or enforcement of
these rules” etc.

and then sub-rule (2) says:-

“A point of order may be raised
in relation to the business before the
House at the moment:”

Just now the business before the House:
is the Central Industrial Security Force
Bill, but under rule 31 with regard to-
the List of Business it is said:-

“A Jist of business for the day shall
be prepared by the Secretary, and a
copy thereof shall be made available
for the use of every member.

Save as otherwise provided in these
rules, no business not included in the list
of business for the day shall be
transacted”,

Shri Y. B, Chavan: It is included in
the List of Business.

.. Shri Umanathy This has been included
in the List of Business but that very
agenda says about item 33, nar%alru—

mmﬁﬂmmwd‘
the Report of the Dearness
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[Shri Umanath)

Allowance Commission on the gues-
tion of the grant of Dearness Allow-
ance to Central Government Em-
ployees in future, laid on the Table
of the House on the éth June, 1967."

-

to be moved by Shri M. L. Sondhi and
others:-

“To be taken up at 3 r.M. or as
soon as the preceding items of busi-
ness are disposed of, whichever is
carlier.”

Mr. Deputy-Speaker: I have followed
your point of order.

Shri Umanath: I will finish it soon.
“Whichever is earlier” means that if the
Central Industrial Security Force Bill or
subsequent items before this motion were
finished, say, at 2.30, this will be taken
up at 2.30 and if they were not finished
by 3 o'clock, this will be taken up at 3
o'clock. So, this must be taken at
3 o'clock. This is the meaning of “w,‘&b-
ever is earlier”. 1 think, Shri Randhir
Singh will understand this simple thing.

My point is that under rule
namely,—

31(2),

"'Save as otherwise provided in
these rules, no business not included in
the list of business for the day”,

beyond 3 o’clock the other items are not
included in the business of the day. That
is the meaning. Since 3 o'clock is already
past and we have already violated the
at least now the DA motion must be
taken up.

Shri Randbir Singh rose—
.Mr. Deputy-Speaker:

{Interruption.)

I entirely agree

Shri Randhir Singh: Sir, ten people
have spoken from that side.

Mr. Deputy-Speaker: You do not want
the next jtem to be taken up?

Industrial Security Force Bill
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Shri Randhir Singh: Why not allow one
or two from this side?
Only one minute. ... (Interruption).

Dr. Ram Subhag Singh rose—-

Shri Randhir Singh: 1 am supplement-
ing the legal position. ... (Interruption).

Shri M. L. Sondhi: **

Mr. Deputy-Speaker: Nothing will go

on record. Shri Sondhi, you ought to
behave yourself,

Shri Umanath:  Sir, you
item™.

said “Next

ot qu f34d : wow Fwr A
ATEZH AT FRM AT AE fFAT |

Mr. Deputy-Speaker: What I said was
that I will take up the next item after dis-
posing of this. I wanted to reply to him.
As I said earlier, if a little time is taken
up in this argument, I will compensate for
that. So many Members wanted to raise
points of order. I am clear in my mind
regarding the rule but I do not want to
prevent others from having their say.
Therefore, let us postpone this discussion
for the next time and go to the next item.

Dr. Ram Subbhag Siegh: This has to
be finished today....(Interruption).

Shri M. L. Sondhl rose—

Shri Vidya Charan Shukla: Mr.
Deputy-Speaker, Sir, I want to submit
that after the disposal of the business
entered in the List of Business for the day
this item of business may be taken up.
We will all sit till late in the night and
dispose of this.

Mr. Deputy-Speaker: I have no autho-
rity. You can make a request to the Mins-
ter of Parliamentary Affairs. If he were
to make a request and if it is acceptable
to the House, I can take it up.

Dr. Ram Subhag Singh: After the
business of the House is over, this matter
may be taken up and finished today....
(Interruption).

*#Not mecorded.
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&ﬂ"ﬂn Chnnﬁ-th: Sir, under
rule 388, T move:

"l‘lntthollulesbewspended.

Shri Rundhir Singh: We must discuss
[ S (Interruption).

Mr. Deputy-Speaker: As I have observ-
ed, on my own I cannot change the order
of business but if there is a regular mo-
tion made here, as it has been made, I
will take the sense of the House.

o g favd : wgf e 8, e
g ? o AwE A A AT ws
qrET § | °g w1 wATH § |

Shri Rundhir Singh: Please allow us
also. You allow everybody there, on that
side, but not on ‘this side. . (Interruption;.

Dr. Ram Subhag Singh: The House is
competent to do that...... (Interruption).

Mr. Deputy-Speaker: What is your
point of order? I am going to take the
sense of the House: whether this should
be postponed or not. (Interruprior). His
motion is that the present discussion
should continue and the next item on the
agenda should be taken up later on after
disposing of the present Bill. This is the
motion before the House. (Interruption)
What is the sense of the House?

Seyeral hon. Members. rose—

'Mr. Deputy-Speaker: What is your
objection?

Shri Namblar: Let him move after Mr.
Snﬂdl'ui’s speech.

Deputy-Speaker: His motion is
tﬁatmﬁﬂlxhomdbcdhpoaedolm

Several hon. Members No, no

Shri N. Dandeker (Jamnagar):
(Interruption)

No, Sir,

There is some confusion.

aﬁa‘qﬁn‘i‘ mt«ir anfas
L
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Industrial Security
Force Bill

r. Deputy-Speaker: Order, order.
Dr. Ram Subbag Singk: I formally
move that the item under discussion

should continue and the other itam be
taken up later after disposing of the Bill.

Several hon. Members: No, no.

19188

Shri Namblar:© As per your ruling, let
him move the motion after Mr. Sondhi's
motion is disposed of.

Mr. Deputy-Speaker: I have not takem
a decision; I am going to take the sense
of the House.

sff Aq {78 Far g X AT @R
g7

Shri N. Dandeker: You have givea
your ruling earlicr that the item put down
for 3 p.M. should start now. Now, the
other motion, if I heard him and under-
stood him aright, is that the ilebate on
the Bill should continue and after that
business is over, the motion of Shri
Sondhi should be taken up. Now, Sir,
you have already given your ruling that
when the matter is due for 3 O'clock, it
should be taken up at 3 O'clock.

Several hon. Members rose—

Mr. Deputy-Speaker: I have already
said we shall take up the next item on

the agenda immediately after this, because
it was mentioned that at that hour, it
should be taken up. The hon. Member rose
in his seat, and the hon, Member on this
side said that it should be postponed. I
cannot postpone on my own; [ cannot
postpone anything on my own. I will
take the sense of the House.

Shri Nambiar: - After Shri Sondhi's mo-
tion. (Interruption).

Sbrl Vidya Charan Shukia: Let the
motion be put before the Houose.

Dr. Ram Subhag Singh: Yes.
raption).

_ Mr. Deputy-Speaker: Thera was an
objection. How can I over mule - that?
mnthuuumowmlmom
rule it

(rmqh
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[Mr. Deputy-Speaker]
When a motion is made, there is a
point of order.

Dr. Ram Sobhag Singh: How can
there be any point of order, Sir, when
we have have moved the motion?
(Interruption).

Shri N. Dandeker: Sir, I would like you
to refer to the record.

The 1ecord is there. You had first
given your decision and then the motion
from the other side was moved You
kindly refer to the record. (lnferruption).

Mr. Deputy-Speaker: Order, order.
Let us be very clear. It is a very delicate
matter. [ can assure the House that no-
body wants to flout the procedure. No-
body wants that
(Interruption).

st wy fod : Jivw & a9 3T
SATQT FT AW § |

Mr. Deputy-Speaker: [ know it. I was

present.

Shri P. K. Deo: You have given your
ruling; so you call him. (Interruption).

Shri Randhir Singh: Sir, on a point of
order.

Mr. Deputy-Speaker How can you
raise it now?

oft w87 qrer e (feeh w22
HTHTT ¥Y Ao TTo FHIWT ¥ frerw
@ ¥ W Af wfgd | we @

T ¥ QRN ®T guTIE feaT s
L1 S (vqarary)
‘Mr. Depaty-Speaker: Shri Randhir

Singh has raised a point of order.

Shri Rasdhir Singh: Can you allow me
one minute? It is something which is
very substantial, and very crucial

anything-on this?

Shri Randhir Singh: Yes.

19190

Mr. Deputy-Speaker: Then you defino
it. It it not a crucial thing; it is a definite-
motion.

ot wg fowd : wrew W,
T IR FT A § Wo TN A7 fog
F At wa foar va foafedwr w
TR H TER! ATH T FET T |
¥ TR Y9G T F T § G99 G
¥ waeqr do 1 § 1 Wi ey
&1 339 :

“(1) A member who has made a mo-

tion may withdraw the same by
leave of the House.

dissents—
Zu am fedz 3@ ad § )

the Speaker shall say “Ths motion
is by leave withdrawn”. But if any
dissentient voice be heard or a mem-
ber rises to continue the debate, the
Speaker shall forthwith put the
question.

Provided that if an amendment has
been proposed to a motion, the original
motion shall not be withdrawn until ths
amendment has been disposed of.

M WZET, WA wgr fe &
Ry & &f | v aw R AT w07
ag & fe o yema v T § I 6
IgA dewiqdr dn ¥, il v
& qow for | ug ag Adf wC Ew

o g gz o e § fe
Tg g« seaTa WY Tt wwy § adife
wry fraw 332 ey | ywwram g
Afeww 1

“(1) Every notice roquired by thess

rules shall be given in writing
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addressed to the Secretary and
sigoed by the siving
notice, and shall be left at the
Parliamentary  Notice  Office,
which shall be kept open for
this purpose between the hours
to be notified from time to time
on every day except Sunday or
a public holida.
wa & ag qoer Ad s g fE
agr fear ar agr faar | & geeY @@
g Fgm |
Mr. Deputy-Speaker: It is a question
of adjustment of business.
ot wg fowa : 7Y, Fradi & wgax
W1 IAFT A0 § a8 Fad 185 F Wragd
grasa g ARFE U IET AE g |
wg 185 # af@y
“Notice of a motion shall be given
in writing addressed to the Secre-
tary”. Every motice required by
these rules shall be given in the
Secretary.

AT 99y g9 9 g< oF faw &
wraga A Afeds @ &, 57 w1 v
fraifa frar omr & 1 fafad &1
Afew 7 w1, w9 H2OA F7 AMew
X W, I@AvET 4 faqr wR, Wi
Atfew wa faar od, wiwie w0 faar
iy W gE A w1 fear o
a & fod a3 10 9 AT EwT
w1 W10 T g firg ¥ ageAT 613
10 ¥ fear a1 ? fawr @, frdw &
W dfaam § 1 & w10 7w gun fag
®T WTET FTAT §, TN STEA 6T ot
WTRX ST §, WY Aot 2art Wi ady
Wt & wRT v o dfew
ool qg qartor § fE oF wew ¥ 9
Wt safeg dar aff &, & @ oy aw
wg s Tt W g, @ afe,
w177, fr AT fador & ot 3% 32 5
Faqt ¢ &8 | A8 qod gedar §
e 3 oo 9% § WX 7 weama & w0t

SRAVANA 21, 1889 (SAKA)

Industrial Security
Force Bill

q AT @ 1 Ow A AT
@ amw fear R gE Y g« v
fram & gyame 7§t § | Afew swer
& 8 | xufae wv g9g @ T 5
ge it gy # e far am@d
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Mr. Deputy-Speaker: Unless I dispose
of this motion that has been moved by
Dr. Ram Subhag Singh, I cannot take up
any other motion.

Shri K. Narayana Rao (Bobblll): Sir,
this relates to the business of the House.
What is the business of the House, Shri
Umanath read out the first foot-note.
On the basis of his contention you upheld
his point of order. 1 oppose his conten-
tion.

Mr. Deputy-Speaker: There is no point
of order.

Shri Surendranath Dwivedy: Sir, I rise
to a point of order.

15.31 hrs.
[Mr. Speaker in the Chair]

Shri K. Narayana Rao: Mr. Speaker,
ﬁf.

Shri K. Namaysna Rso: Sir, the point
at issue is this. According to the business
of the House the motion before the House
was for reference of the Ceatral
trial Security Bill to a joint
Shri a point
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[Shri K. Narayana Rao]

18 more in the permissive nature (Interrup-
tion).

Mr. Speaker: Order, order. 1 can hear
only one at a time. This is where the
whole thing fails. Only one should speak

at a time.

Shri K. Narayana Rso: Mr. Speaker,
item 33 is to be....

Mr. Speaker: I have wunderstood you.
What you say is that if the other items
are completed then this must be taken up.

. Shrl K. Narayana Rao: Sir, this a very
subtle thing, a very important thing.

Mr. Speaker: It is not as subtle as
that.

Shri K. Narayana Rao: According to
this if the preceding items are disposed of
before 3 P.M. then this must be taken.

Mr. Speaker: I know.
stood you.

I have under-

Shri K. Narayana Rao: This is permis-
sive and not prohibitive, My contention
is, if the other items are not disposed of
before 3.00 P.M. then this cannot be
taken up; it should follow in the order
laid down there,

Shrl Surendransth Dwivedy: Sir, that
question has been disposed of. Now there
1s a motiop by Dr. Ram Subhag Singh. I
rise to a point of order on that motion
That motion cannot be moved at the pre-
sent moment. I draw our attention to
jule 25 of the Rules of Procedure. Rule
25 relates to arrangement of business. It
says:

“On days allotted for the transation
of Government business, such business

Industrial Security Force Bill 19194

unless the Speaker is satisflad that

there is sufficient ground for such

variation.”
The term “such order of business shall
not be varied” is important. So, it is
very clear that it’is left to your discre-
tion. It is not left to the Minister. It is
very clearly laid down that the arrange-
ment of Government business is decided
after discussion and consultation with the
Leader of the House. But, in the course
of the day, if the Government wants to
change the order of business, it cannot
be done by a majority vote. It is only if
the Speaker is satisfied that the situation
is such that it should be varied that it
can be done. I would say that under the
present circumstances the Speaker would
not permit such a variation to be accepted
in the order of business because alrcady at
3 OCloek another discussion is to take
place. The Bill for which they want ex-
tension of time was originally allotted
three hours. Now there is no time left
with vs. If it is a question of some 15
minutes or even 20 minutes. T can under-
stand the Speaker extending that much
time so that this discussion could come to
an end before the next item is taken up.
But, this Bill cannot be disposed of in
another 15 or 20 minutes.  Further, if
you will look at the Order Paper, it is
clearly stated that at 3 P.M., or earlier if
the other items are disposed of, & new
item is to be taken up. Therefore, the
motion for extension of time for this Bill
is completely out of order and the ques-
tion has to be decided by you in your
discretion.

prepared it. ... (Interruptions).

Shri M. L. Somdhi: Sir, you promised
me carlier that at an 3 p.m. this discussion
will start..
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Mr. Speaker: Yes. Itis not if I am
ignoring it. You raised it in the moming
and enquired whether it will be reached.
I said that since it is put in the agenda,
you will get the time. I did say that. But
the other items are also equally impor-
tant. This Bill has to be referred to the
Joint Committee. They are not passing
it. How best we can adjust all the items
is the point which we have to consider

now.

Shri Ranga: There are two points.
One is, what you have said here, how best
these things could be adjusted within the
time that we have so that we can co-
operate with the government and help
them. That is your anxiety. There is also
the other aspect.  Actually, before you
came up some of these points were raised.
We also drew the atiention of the Chair
to this particular proviso, that this item
of the agenda should be taken up at 3
0'Clock, or earlier if the other items in
the agenda are disposed of. The Chair
was pleased to realise the force of the
argument raised by our friends. There-
fore, he said, if it is found necessary, this
particular Bill may be taken up later on—
that is how I understood it—but now the
discussion on that should be stopped and
the discussion on dearness allowance
should be taken up. He has already said

of the Chair.
of the Chair, that is a different
Thereafter, my hon. friend, the Minister
of Parliamentary Affairs, wanted to sug-
gest that the House should agree with him
inthepmpﬂ'lﬂnthchﬂmdelhat“
should continue the discussion on the
earlier Bill, giving go-bye to the ruling of
Chair. That means that the House should
give up or should over-rule the ruling
given by the Deputy-Speaker or the Chair.
(Interruption). Tt means that the House
should go back again to the qnudon
which had already been discussed and
which could pot be completed. If that is
o be considered at all by the House,
there mmust be unanimity. Otherwise a
thing like that cannot be done. If anyth-
ing like that is to be done, it can be cone
only by the unanimous decision of the
House, not otherwise.  Thercfore, 1 re-
quest the Chair to sustain the carlier

ruling and i the Chair so wants, the Cnair -

Industrigl Security
Force Bill
can ascertain the view of the House, not

by majority but by unanimity.
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Shri R. K. Ehadilkar (Khed): When
the carlier motion was before the House,
there were a number of points of order
and the questions of competence was
I heard some and I asked the
Home Minister to clarify the position.
Other Members were rising in their seats
and I said that I was clear in my mind
but I would like to give an opportunity
to others till we take up the other item.
I called Mr. Sondhi and as soon as I
called Mr. Sondhi, the Minister for Parlia-
mentary Affairs got up to say that this
debate should continue and that the other

told

sense of the House. i
of orders were raised and [ was going to
listen to then and give my ruling.

Shri Nambiur: We are now on Mr.
Sondhi's motion.

Mr. Speaker: We should not waste
any more time on this. I think we should
find a way out. The Report of the Dear-
ness Allowance Commission should ulso be
given some time. There is no doubt about
it. That is why we have put it from 3
P.M. to 5 P.M. We have already lost 45
minutes. The Central Industrial Security
Force Bill is also for referencs to the
Joint Committee. After all, they are not
going to pass the Bill now. Can we not
possibly take up both of them and finish
them? Should it be difficult for the House
to agree to that? This is also important.

Shri Nambiar: The Housc is alreadly
on Mr. Sondhi's motion. (Interruption).

Mr. Speaker: It Is al right, whether
this is first or that is first.

It is not a question of my giving a ruliog
(Interruption).

ot g Wy wEEW (9HT)
w1y fravd Y 901 3.7 efad fi ot ot
& waar Wi 41 wE T farar)
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I would say it is mnot a question of a
point of order or rules. We have,
unnecessarily lost about 45 minutes.
This Bill is also to go to the Joint
Committee.

Shri Namblar: There is no hurry.

Mr. Speaker: Why not we sit an hour
more? There will be no difficulty at all.

Some Hon. Members: No.

Mr. Speaker: It is not a question of
‘No'. Those who are not prepared to sit
may go. Now, Mr. Sondhi will begin and
we will have this up to 5 P.M. Then, we
will take up the other Bill.

Sbhri Kanwar Lal Guopta: It is already
3-45 P.M. time will not be enough.

Mr. Speaker: I cannot help it. I have
called Mr. Sondhi
1545 hrs,

MOTION RE: REPORT OF THE

trial Government employees in future,
laid on the Table of the House on
the 6th June, 1967."

Report of AUGUST 12, 1967 D.A. Commission (M.)
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resources will be lost to this nation which
it can ill-afford at this juncture. But I
wish to submit that the strike is not
directed against the public; it is not
directed against the public interest. [
would submit that in Delhi itself this
strike, if it takes place, will be supported
by the public. An important journal of
opinion has urged the Opposition mem-
bers the other day to realise their res-
ponsibility for maintaining hurmonious re-
lations between the Government and
their employees. We, on the Opposition,
are fully mindful of this responsibility
and it is in keeping with this responsibility
that we feel that the Government should
trust their employees. Trust begets trust.
We certanly champion their cause, not
because they are government employees,
but because they are the people who are
engaged in the work of nation-building;
they are the people who represent, by and
large, the enlightened section of our
society, and all that this section of our
society wants is a reasonable degree of
comfort in order to engage themselves in
nation-building activities. This enlighten-
ed section of our society, if properly
looked after, spells hope for India, the
India of our dreams, but if they are made
to feel that their interests have been
ignored, thea they will feel frustrated and
out of that frustration will arise conse-
quences which will be most unfortunats
for our country.

=

The hon. Finance Minister and Deputy
Prime Minister is knowa to have in his
mind a certain type of calculations, in
which there is, as it were, a process of
unlimited addition: Rs: 30 crores for the
Central Government employees plus Rs. 32
crores for the States plus Rs. 11 crores for
public sector corporations plus Rs. 14

politics, the theory of Domino Effect. Mr.
Mc Namera has been thinking of South-
East Asia in terms of Domino Effect, one



